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Applicant ( S  ) 

Versus 

.t 	'J9 	 Respondent ( s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (f any ) 

takes on order 

REG1STEr 
/ V  

19.1.9 1ard. Shri D.Mohanty, learned 

counsel for the applicant and Shri 44 h 
Mishra, learned Add 1. .Stand ing Counse 1 

(Central) for the respondents. 

It is rrentioned by Shri Mohanty 
that the post of 	D.ti.. in Balugaon 
£.D1B.O 	under Nayagarh Sub-Division 
in Puri Postal Division has remained 

unfilled after the retirement of Shrj. 

Bhikani Swain with effect from 1.1 .199 
It is also added that the applicant 

Shri N.M.wain has gained some experi-
ene while working as a substitute for 

his father when the latter was in serv 

If the above facts are correct 

and if the press of selection has a ady 

ok 

been taken a deeieive stage, the 

Puri Division may have the case of the 

present application also considered 

along with others sponsored by the 

employrtnt exchange or from open market 

by public notification1 provided that 

the applicant makes a proper app1icatio\ 

 



(C) 

Serial 
No. of 	Date of 
Order 	Order 

...113.1.9 

Order with Signature 

within one week from to-day. 
The application is thus disposed 

of. No costs. 

Mf MR (*DM ISTR4T lyE) 

Office nnte as to 
action (if any) 
taken on ord4r 


